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ITAhIGALC)E EIdCJ-i: 3ANGALORE 

JATEI) T 115 TVE 4TH DAY OF DECEDP,1936. 

PRESS IT: 

Jon'. Justice K.S.PuttasvTaT1y, 	 Vice- 5hnir ian. 
And 

Jonb1e 	r.L.C.A.Tego, 	 .. iernber(A) 

PPl ITIDJ'l JU MW 01 PER 1082 )P 1008. 

a 

\Ja: :ana Aunrayya iede, 
Assistant Post Taster, 
Sirsi(C.T.), •Sirsi CPO 581 401. 

(3y Sri 7. 1. ulharni,Advocate) 

V. 
1. The Sunerintendent of 	14ee Offices, 

Sirsi Division,Sirsi 501 401. 

The 1rector of Postal Services, 
rJarth 	arnataha :.eciOfl,)!1ar7ad- 	001. 

Analicant. 

ilespondents. 

(Py Sri .Vcsudavarao, Standny counsel). 

This application cer-,ing on for prelflninary hearing this day, 

\/ice- Sbair:ian nacle the folloezincy 

S C D S S 

This apalicaticn was posted )efore us to-day for admission mith 

an interim prayer. At our direction Sri SVasudeva Cao,learned Cen-

tral Government Standing Counsel tahes notice for the respondents. 

He is nermitted to file hise:co of aenearance for them edthin 15 

clays from this day. As c.ereed to by m)etl sides, this case is treated 

as listed for final heariu to-day and is accordie ly heard. 

2. In this acalicatioc encle under Section If) of the Administrative 

Tribunals Act,lCiS ('the Act') the applicant has chà11enecI SIemo 

No.F-11/00/ hsc. dated 24-$-1280 of the Superintendent of Prst Yfices, 

n rsi 



irsiivis!cn,'irsi ('iritaadc;nt'). 

?. 	:t tb; 	vtar i;d ti a, the ape!icantans 	orkirer  as 	ssist:nt 

ost - aster-II at Pirsi :ead Anst 	ffice. in a cJiscinlinary proceeding 

instituted u;•Pe.r the flantral ivil Tarvica. (lissification,Thntrol and 

bracal) ales 1775 VAdes' ) t& 	 by ds order dated 

4-349fl I-as ;nosed the penalty of stoppage of next increnent 

against the anolicant for a period of one year. Aggrieved by the 

said order of the Punerintendent, the arylicant has filed an appeal 

on 1-5-lb7 before the Arector ef hostel Pervices, 	hamad hegion, 

Aharna ('hirector') nhich is still neriding dlsosnl before the said 

authority. As the director has not c1SOOSerI of the said anneal filed 

by the applicant -aitbin a period of six ;aonths fran the sLate the 

rn se n'es lodged before hi.;, ne has anaroached this Tribunal for 

strikinr 	the order edo )v the Anwrinte7dent. 

A ''ri'.A ':i:arai, le:rnod a nsel for te nepiceet contends 

that the order We by the hYuneri;itendent is illeral on iore than 

one jTmnV1 and this is a fit case in shich this Tribunal should 	:ine 

its validity and strike doen tb sa; ;c an avery one of the ronnds 

urged in the aenlicatin . 

5. 	P ri Vasudevarno contends that before the Director disnoses 

of the neal it would not be proper for this Tribunal to exaeine 

the nerits of the order aiade by the Guperintenclent. 

P. 	a have earlier seen that aeainst the order We by the 

Punerintendent,the an' licant had filed, a statutory apneal before the 

Director :ch is still pendinn diseosal before bias. Pefore the appel-

late sutbarity coaakcioi's nnd 'isnoses of that anneal, we consider 

it ;sra)cr not to one. isa t a i ?SrIts of the order ease b'' the Su'ser-

intendant. ',Ti --in anpeal filed under the hules, the siapellate authority 

can •excunine every one of the grounds ur;es in this annlica.tion and 

such oter uraunos that have already been urged in the nnneni nrl 
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grant him relief if he accepts any one of then. 3ut, before that 

we are of the view that this is not a fit case in which vie should 

interfere with the order made by the Superintendent. Yihenever 

an appeal is filed under the Rules, the appellate authority is expected 

to dispose of such an appeal with all such expedition as is possible 

in the circumstances of the case. V/e are of the view that it would 

be proper to direct the Director to dispose of the appeal within 

3 months from the date of receiDt of the order of this Tribunal. 

7. In the light of our above discussion, we make the following 

orders and directions: 

V/e decline to interfere with the order made 
by the Superintendent.at  this stage. 

V/e direct the Director to dispose of the appeal 
filed by the applicant within three months from1the 

date of receipt of the order of this Tribunal. 

8. 	ADplication is disposed of in the above terms. 3ut, in the 
circumstances of the case, we direct the parties to bear their own 
costs. 

9. Let this order he communicated to the Director within 10 
days from this day. 
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